
1 

 

 

IN THE COURT OF ASSISTANT SESSIONS JUDGE, SONITPUR, TEZPUR.              

                                    SESSIONS CASE NO. 38/2020 

                              ( GR CASE NO.3479/2019 ) 

 

State of Assam. 
                  -vs- 
Sri Sushil Sil                                         ..............  Accused.  

 

U/S: 325/307 of  I.P.C. 

 

Present:                                                  Nabajit Bhatta. AJS. MA, LL.B. 

                                                   Assistant Sessions Judge, Sonitpur at   
             Tezpur. 

 
14th day of  December, 2021 
 

Smt. N. Rahman  :                                         ………..    Advocate for state. 

Smt. D. Sinha    :                                           ……... Advocate for Accused.  

 

Date of  Hearing :   03-12-2021 

Date of Argument : 03-12-2021 

Date of Judgment : 14-12-2021 

 

                                                  JUDGMENT 

1.  Prosecution story in brief is as follows that on 02-10-2019 

the complainant Smt. Sefali Roy lodged an FIR to the 

effect that on 01-10-2019 at about 9-30 p.m., when her 

son Sri Suman Kr. Roy was proceeding towards his house 

on a bike, then the accused Sri Sushil Sil accompanied with 

another person restrained his bike and abused him with 

slang language. After that the accused assaulted him with 

a dao causing grievous injuries to him. After that incident, 
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the accused persons left the place. Her son was admitted 

at Dhekiajuli CHC. After that for better treatment, he was 

admitted at Tezpur Medical College and Hospital. Hence, 

the case.  

2.  The instant case was registered u/s 341/326/34 of I.P.C. 

and police investigated the same. After completion of 

investigation, police submitted charge-sheet against the 

accused person u/s 325/307 of I.P.C.  

3. On the appearance of the accused Sri Sushil Sil before   

the Learned Addl. Chief Judicial Magistrate, Sonitpur 

copies of relevant documents were furnished to him and 

thereafter the case was committed to the Hon’ble Sessions 

Judge, Sonitpur as the case was exclusively triable by the 

Hon’ble Court of Sessions. After that the case has been 

transferred to this court and charge u/s 325/307 of I.P.C. 

has been framed against the accused person and the said 

charge read over to the accused person to which he 

pleaded not guilty and claimed to be tried.  

4. Prosecution in order to prove the case has examined three 

witnesses including the complainant and the victim. 

Defence plea was total denial. Defence has adduced no 

evidence. Statement of the accused is recorded u/s 313 

Cr.P.C. 
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5. Points for Determination:- 

(1) Whether the accused on 10-10-2019 at around 9-30 

p.m. at Alisinga, under Dhekiajuli PS, voluntarily 

caused grievous hurt to victim Sri Suman Kr. Roy, 

son of the informant, by means of sharp weapon 

i.e. Khukri and thereby committed an offence 

punishable U/S 325 of the Indian Penal Code?   

(2) Whether the accused on or about the same day, 

time and place, physically assaulted Sri Suman Kr. 

Roy on different parts of his body by a khukri, a 

sharp object, and with intent to kill him with 

knowledge that the accused’s acts may cause death 

of the victim and the accused would have been 

guilty of murder and thereby committed an offence 

punishable U/S 307 of the Indian Penal Code?   

6. Heard argument from the learned counsel of both parties. 

On perusal of the evidence on record and case diary, the 

very findings are as follows :  

DISCUSSION, DECISION AND REASONS THEREOF 

7. Prosecution opening the account of examining the 

witnesses, first brought the complainant Smt. Sefali Roy as 

PW-1. PW-1 has deposed that she is the complainant of 

this case. She knows the accused. The incident occurred 

on 01-10-2019. On the day of incident, an altercation took 

place between the accused and her son Suman Roy in 
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front of their house. At the time of incident several people 

gathered at the place of occurrence. During the scuffle her 

son Suman Roy fell on the road and sustained injury on his 

body. After that he took treatment at TMCH. Due to 

misunderstanding, she filed the ejahar against the 

accused. Ext.1 is the ejahar and Ext.1(1) is her signature. 

She does not wish to proceed the case.   

8. In cross-examination, the PW-1 has stated that she has no 

complaint against the accused.        

9.  PW-2 Sri Suman Kr. Roy has deposed that complainant is 

his mother. He knows the accused person. The incident 

occurred on 01-10-2019. On the day of incident, an 

altercation took place between him and the accused 

person. At the time of incident several people gathered at 

the place of occurrence. During the scuffle with the 

accused, he fell on the road and sustained injury on 

several parts of his body. Later on, he took treatment at 

TMCH. His mother lodged the ejahar against the accused 

person. Accused is his neighbour. He has no grievances 

against the accused person. Due to misunderstanding the 

incident happened. At present he does not wish to proceed 

the case against him.   

10. PW-3 Dr. Rajib Mahato has deposed that on 02-10-

2019 he was performing his duty as a consultant at B. K. 

Memorial Hospital, Tezpur. On that day, he examined 

Suman Roy, aged 38 years, Patient ID No. 
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BKMH/IPD/6550. The patient was brought by one 

attendant. On examination of the patient, he found the 

following injury : 

(1) Stitched wound right leg approximately 6 cm 

(2) Stitched wound left knee approximately 6 cm 

(3) Stitched wound right great toe 

(4) Multiple abrasion in BL lower limb.    

Ext.2 is the Medical Report and Ext.2(1) is his 

signature.  

11. In cross-examination, PW-3 has deposed that before 

his examination of the patient, he was previously treated 

by other doctor. The patient had not submitted any 

document regarding previous treatment. He cannot say 

whether the patient was referred to him by the previous 

doctor. He remembers that the patient was previously 

treated at TMCH. After that he took treatment before him. 

In the medical report, there is no mention of police case 

number or GD Entry. He has found facture on the report of 

x-ray. After clinically examined the patient, he has 

submitted his opinion in the medical report.   

12. I have minutely perused the evidence on record 

including the cross-examination of the witnesses. In this 

case the PW-1 and the PW-2 has stated that on the day of 

incident an altercation was took place between the 

accused and PW-2 and during the scuffle with the accused 
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the PW-2 fell on the road and sustained injury on several 

parts of his body. 

13. From the above discussions no sufficient incriminatory 

materials have been found against the accused person. 

Thus keeping view of what has been discussed above this 

court has no least hesitation that the prosecution has failed 

miserably to establish the guilt of the accused person U/S: 

325/307 of I.P.C. beyond reasonable doubt. Hence, the 

accused Sri Sushil Sil is not found guilty.       

   ORDER.  

 

            Accused person namely Sri Sushil Sil is acquitted 

from the Charge U/S: 325/307 of I.P.C. and set at liberty 

forthwith. 

             The bail bond of the accused person is extended 

for six months. 

              Given under my hand and seal of this court on 

the 14th Day of December, 2021. 

 

 
 
         Nabajit Bhatta. 
                                                         Assistant Sessions Judge 
        Sonitpur, Tezpur. 
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APPENDIX. 

1. PROSECUTION WITNESSES:    
  

PW-1 : Smt. Sefali Roy, informant  

PW-2  : Sri Suman Kr. Roy, victim 

PW-3  : Dr. Rajib Mahato, MO 

2. PROSECUTION EXHIBITS :- 
 

 Ext-1:  Ejahar 

 Ext-2:  Medical report 

3. DEFENCE EXHIBITS     :- Nil  
 

4. MATERIAL  EXHIBITS                               :- Nil  
 

 

 
                                                                                        

                                                                      Assistant Sessions Judge 
         Sonitpur :  Tezpur 

                                                                                                 

 


